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Delay in Handling over of conveyan-
ce Deed and other Documents for

Registration
454. SHRI DIGAMBAR SINGII:
Wil the Minister of WO RKS

AND HOUSING be pieased to state:

(a) whether the D.D.A. takes abnor-
mally long time in executing conve-
yance deed and registration of MIG
Flats sold on cash down basis with the
allottees;

(b) if so, the reasons therefor;

(¢) whether it is a fact that the
allottees of MIG Flats in East of Kai-
lash (Suraj Parbat) who got the flats
on cash down  basis as far back as
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November-December, 1975 have not
s0 far been handed over the conve-
yance deed and other documenig for
registration:

(d) whether this delay jis also caus-

ing loss of revenue to the Public Ex-
chequer; and

(e) if so, what steps Government
propose to take to expedile moastiers
and fix a day by which registration of
all flats allotted as far back as 1975-76
on cash down basis in East of Kailash
is completed and make it incumbent

aon the DDA to adhere 1o the time-
scheduled?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) and (b). The DDA
has denied that there is abnermal Je-
lay in executing conveyance deed. It
has reported that dealers occur on
account of the
sons: —

following raain rea-

(i) Non-payment of dues, i.e.. in-
terest charges, ground rent
etc.,, by the gallottee inspite of
repeated reminders,

(ii) Inspection of flats for pre-
paration of plan of the flat
showing location, bour.daries
and accommodation of flat.

(iii) Unauthorise( addition and
alteration by the allottees,

(iv) Change in the procedure of
stamping the Conveyance Deed
papers by the Collector of
stamps.

(¢) The DDA has reported that in
most of the cases the conveyance deeds
have either been registered or sont to
the gllottees for getting the same
stamped from the offices of the Col-
lector of Stamps. It has also reported
that in the remaining cases, the pre-
paration and issue of conveyance deed .
papers are under process.

* (d) The DDA has reported that the
‘delay does not result in any loss to

it,

(e) The DDA has reported that pre-
paration of conveyance deed for this
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colony has been given priority and
that the actual date of completion will
depend on the time taken by the al-
lottees to complete the formalities for
the execution of the conveyance deeds.

Hurdle in Implementing the LRD.P.

455. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether he is aware that the
main hurdle in implementing the Inte-
grateg Rural Development Prog-
ramme is the lack of adequate Im-
provement of nationalised banks; and

(b) if so, what steps Government
propose to take in this matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BALESHWAER RAM): (a) It
is a fact that inadequate flow of
institutional credit has been one of
the constraints in the implementa-
tion of the Integrated Rurar Dove-
lopment Programme (IRDP).

(b) Some of the important steps
taken to improve the flow of credit
for IRDP are:

(1) A high level committee under
the chairmanship of Member-
Secretary, Planning Commission,
has been set up by the Ministry
of Rural Development to review
the availability of credit for IRDP
periodically and to devise ways and
means to improve the operational
difficulties being eXxperienced in
obtaining credit;

(ii) The Reserve Bank of India
has issued an important circular
to al] the scheduled commercial
banks on 10-12-1981, regarding the
role of banks in IRDP and contain-
ing instructiong about the action
that the banks should take to step-
up the disbursal of institutional
credit for TRDP  Thegg have been
supplemented by guidelines issued
to the State Govts./UT administra-
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tions by the Ministry of Rural Deve-
lopment on 8-1-1982;

(iii) Credit support from banks
for IRDP in individual States/UTs
ls frequently reviewed  during
meetings at various levels and
visits of officers of the Ministry of
Rural Development to the States;

(iv) Operational problems  and
solutions are discussed in seminars
and workshopg organised by the
Ministry of Rura] Development and
attended by State Govt./UT ad-
ministration officers and bankers.

(v) The current branch licensing
policy of the Reserve Bank of India
is orienteq towards branch expan-
sion in rural and semi-urban
areas.

Amount Allocaled and utilised f{or
Rural and Urban Housing Develop-
ment in U.P.

456. SHRI MOCHAMMAD ASRAR
AHMAD: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the total amount of loan and
Central Government aid allocated
and utilised (spent) for rural and
urban housing development in U.P.
during 1979-80, 1980-81 anq 1981-82;
angd

(b) details thereof and what action
is proposed to be taken in this res-

pect?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b).
Housing ig g State subject. The role
of the Centra] Government in this
regard is confined to issuing of policy
guidelines and providing finencial
assistance tp the States in the shape
of ‘block loans’ and ‘block grants’
without their being tied to any parti-
cular scheme or head of develop-





